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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GLJWAHATI 

ORIGINAL APPLICATION NO. 	OF 2006 

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS 

	

24.09.1987 	The Applicant was appointed as Assistant Project Officer under the 

Central Social Welfare Board (CSWB). 

(ANNEXURE - A, Pg. ) 

	

12.02.1990 	Services of the Applicant were confirmed and he was appointed 

against a substantive post vide Order dated 12.02.1990 as an Assistant 

Project Officer. 

(ANNEXURE - B, Pg. ) 

	

07.07.1999 	The Applicant was placed under suspension pending a departmental 

proceeding. The articles of charges accompanied by the statement of 

imputations of his conduct were served on the Applicant only on 

07.02.2000. 

	

13.11.2000 	The Applicant filed O.A. No. 319/2000 challenging the legality and 

validity of the Order of suspension-dated 07.07.1999. The Original 

Application was disposed of with a direction to the Respondent 

authorities vide Order dated 30.11.2000 by this Hon'ble Tribunal to 

conclude the disciplinary proceeding pending against the Applicant 

expeditiously. 

	

01.03.2001 	The suspension of the Applicant was revoked and accordingly the 

Applicant resumed/rejoined his duties. The Departmental Proceeding, 

however, continued against the Applicant. 

(ANNEXURE - C, Pg. ) 

	

20.04.2004 	While the Disciplinary Proceeding was pending agairst the Applicant, 

a provisional All India Seniority List of Assistant Project Officers was 

published. As per the said seniority list, the name of the Applicant 

figured at Si. No. 7. However, it is pertinent to note that the persons 
() 

	

	 placed above the Applicant in the said seniority list were promoted to 

the post of Project Officer on 30.05.2003. As such, the Applicant 



became the senior most Assistant Project Officer as per the said 

seniority list dated 20.04.2004. 
(ANNEXURE - G, Pg. ) 

02.07.2004 	The Disciplinary Proceeding pending against the Applicant was 

concluded and minor penalty of 'Censure' was imposed on the 

Applicant in view of the fact that most of the charges brought out 

against the Applicant were held to be not proved. 

(ANNEXURE - D, Pg. ) 

29.07.2004 	The Applicant, after completion of such proceeding, represented before 

the authorities for regularization of his period of service under 

suspension. 

(ANNEXURE- E, Pg. ) 

04.10.2004 	The authorities vide Order under Memo No.1-2,P.O.'87-F.0. Estt, 

dated 04.10.2004 were pleased to treat as on duty the period of service 

with effect from 07.07.1999 to 01.03.2001. Further, in the said Order, 

the Respondent authorities had themselves stated that the Applicant 

will be entitled to all consequential benefits in accordance with law, 

rules and instructions. 

(ANNEXURE - F, Pg. ) 

August, 2006 	However, despite the elapse of more than 2 years since the completion 

of the Disciplinary Proceeding, such consequential benefits are yet to 

be given effect to, in the case of the Applicant. The authorities have 

illegally deprived him to promotion to the post of Project Officer. 

Further, the Applicant has also been denied financial up-gradation 

under the Assured Career Progression Scheme, despite having rendered 

almost 20 years of service under the C.S.W.B. 

16.08.2005 & 
03.08.2006 	The Applicant filed representations before the authorities for 

consideration of his case for promotion as well as for granting him 

financial up-gradation under the Assured Career Progression Scheme. 

(ANNEXURE - H-I & H-2, Pg. ) 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAI 
G1JWABATIBENCR:: G1JWAIIAT1 

(An Application under Section 19 of the Administrative Tribunals 	 c 
ct,1 	5,) 

ORIGINAL APPLICATION NO. 22-4/2006 

BETWEEN 

Sri Mustaquim Au, 
Son of Late Mehboob Au, 
Resident of 7th  IVlile, Jalukbari, 
P.O. & P.S. Jalukbari, 
Guwahati - 781014, Dist. Kamrup, Assam. 

APPLICANT 

The Union of India, 
Represented by the Secretary to the Govt. of India 
Ministry of Human Resource Development,, 
Department of Women and Child Development, 
New Delhi. 

The Chairman, 
Central Social Welfare Board, 
Samaj Kalyan Bhawan, 
B-12, Qutab Institutional Area, South of I.I.T., 
NewDelhi - 110016 

3, 

RESPONDENTS. 

DETAILS OF TILE APPLICATION 

1. PARTICULARS OF ORDERS AGAINST WBJCH THIS APPLICATION IS 

MADE: 

The present application is not directed against any particular order, but is, in fact, 

being flied impugning the actions of the Respondent authorities of not considering 

the case of the Applicant for promotion to the post of Project Officer from Assistant 

Project Officer despite the fact that the Applicant has been working at the said post 

of Assistant Project Officer for nearly 20 (twenty) years. Vide this application the 

Applicant further challenges the actions of the Respondent authorities in promoting 

his juniors and not taking into consideration the case of the Applicant. The 
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11 , 

	 Applicant is further aggrieved by the actions of the authorities of not granting him 

the financial benefits as per assured Career Progression Scheme. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the application is well within the 

jurisdiction of this Hon'ble Tribunal. 

LIMITATiON: 

The Applicant further declares that this application is filed within the limitation 

prescribed under Section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF TILE CASE: 

4.1 That the applicant is a citizen of India and a resident of Jalukbari, Guwahati in 

the State of Assam and as such, he is entitled to all the rights, privileges and 

protections guaranteed to the citizens of India under the Constitution of India 

and the laws framed thereunder. 

4.2 That the applicant is presently serving as Assistant Project Officer (hereinafter 

referred to as APO in short) of the Assam State Social Welfare Board at 

Guwahati. Be it stated herein that the Applicant had been given the additional 

charge of APO, Arunachal Pradesh. 

4.3 •That, the Applicant was initially appointed to the Central Social Welfare 

Board (hereinafter referred to as C.S.W.B. in short) as Assistant project 

Officer in the year 1987 vide memo No. F.6-1/FO/(APO)/87-SB. Admn. 

Dated 24.09.1987 and was posted at Itanagar in Arunachal Pradesh. 

A copy of the said Memorandum dated 

24.09.1987 is annexed herewith and marked as 

ANNEXURE - A. 

4.4 That, after rendering 3 (three) years of continuous service, the Applicant, vide 
Office Order under memo No. F.5-1IWO/76-Admn. (SB. Admn) dated 

12.02.1990, was confirmed and appointed substantively to the post of 

Assistant Project Officer in accordance with the instructions issued by the 

Ministry of Personnel, Public Grievance and Pension. 

A copy of the said Order dated 12.02.1990 is 

annexed herewith and marked as 

ANNEXURE - B. 
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4.5 That, the Applicant continued to render since"r6 and dedicated services to the 

department and was accordingly posted at various State Welfare Boards in 

Arunachal Pradesh, Meghaiaya, Nagaland as well as Assam. However, in the 

year 1999 while the Applicant was rendering his services as Assistant Project 

Officer in the Assam State Board, to the utter shock and surprise of the 

Applicant, he was placed under suspension vide an Order dated 07.07.1999. 

The said suspension was made under Rule 10(i)(a) of the Central Civil 

Services (Class, Control and Appeal) Rules, 1965, in contemplation of a 

disciplinary proceeding. In due course a departmental proceeding was 

initiated against the Applicant by the Respondents by serving upon the 

Applicant the Articles of Charges along with the statement of imputation vide 

Memo dated 10.01.2000. However, the said Departmental Proceeding was 

kept pending for a long time and being aggrieved by such inaction of the 

Respondents, the Applicant approached this Hon'ble Tribunal by way of an 

Original Application No. 319/2000 for setting aside the Order of suspension 

dated 07.07.1999. This Hon'ble Tribunal vide its Order dated 1111.2000 

issued a direction to the Respondent authority to conclude the disciplinary 

proceeding pending against the Applicant expeditiously within a period of 

three months from the date of receipt of the said Order. 

4.6 That, however, the Respondent authorities did not dispose of the Disciplinary 

Proceeding against the Applicant, as directed by this Hon'ble Tribunal, 

instead, the Respondent authorities, vide Order under Memo No. 1-

2/FO/87/SB.Admn/F.O. Estt. Dated 1.03.2001, revoked the Order of 

suspension dated 07.07.1999 in exercise of the powers conferred under clause 

(c) of Sub-clause (5) of Rule 10 of the Central Civil Services (Class, Control 

and Appeal) Rules, 1965. 

A copy of the said Order dated 01.03.2001, 

revoking the suspension of the Applicant, is 

annexed herewith and marked as 

ANNEXURE - C. 

4.7 That, accordingly the Applicant resumed/rejoined his services as Assistant 

Project Officer. It is pertinent tq mention at this stage that most of the charges 

so brought out against the Applicant in the disciplinary proceeding, were 

ultimately held to be 'NOT PROVED' and accordingly, the Respondent No. 2, 

vide Order under Memo No. 19-3IMA/DP/03-F.O. Estt. Dated 02.07.2004 was 

pleased to impose a minor penalty of 'Censure' on the Applicant, it is further 

relevant to state that on the representhion of the Applicant dated 27.07.2004, 



ri 	 V~ 
to the Deputy Director (F.O. Estt), C.S.W.B., for regularization of his annual 

increment, the Respondent authority vide an Order dated 04.10.2004 issued 

under Memo No. 1-2LF.O.'87-F.O. Estt, in exercise of the provisions of FR SR 

13 was pleased to regularize the period of suspension of the Applicant with 

effect from 07.07.1999 to 01.03.2001, as period spent on duty and further held 

that the Applicant shall be entitled to all consequential benefits in accordance 

with law, rule and instructions. 

Copies of the Orders dated 02.07.2004, 

representation of the Applicant dated 

27.07.2004 and Order dated 04.10.2004 are 

annexed herewith and marked as 

ANNEXURE D E & F respectively. 

4.8 That, however, prior to the imposition of such minor penalty on the Applicant 

and prior to the regularization of his period of service under suspension, the 

Deputy Director (F.O. Estt.) vide an Order issued under Memo No. 2-4IFO/84-

F.O. Estt dated 20.04.2004 was pleased to prepare and circulate the 

provisional seniority list of Project Officers and Assistant Project Officers of 

the C.S.W.B. As per the said provisional seniority list, the name of the 

Applicant figured at Sl. No. 7. 

A copy of the said letter dated 20.04.2004 

enclosing the seniority list is annexed herewith 

and marked as ANNEXURE - G. 

4.9 That, however, subsequent to the publication of the said seniority list on 

20.04.2004, the persons who had been placed above the Applicant as Assistant 

Project Officer, namely, Sri A. K. Shaji and Sri C. Sakthibel were promoted to 

the post of Project Officer with effect from 30.05.2003. As such, a bare 

glance at the said seniority list reveals that the Applicant was the senior most 

Assistant Project Officer in the C.S.W.B. The Applicant states that 

• considering the fact that a departmental proceeding was pending against him, 

the Respondent authorities ought to have kept his case under Sealed .Cover 

• Procedure and accordingly, immediately on the charges brought out against 

the Applicant, having been dropped, the Applicant's case ought to have been 

considered for promotion to the post of Project Officer. However, the 

authorities, in a most vindictive manner, are yet to consider his case for 

promotion despite the fact that the departmental proceeding initiated against 

the Applicant was dropped vide Order dated 02.07.2004. 

4.10 That, the Applicant further states that despite the fact that he has rendered 

more than 19 years of service under the C.S.W.B., he is yet to receive any 



0 
5 

benefit under the Assured Career Progression Scheme also. Be it stated herein 

that the said scheme for Central Government employees had been introduced 

by the Government of India on the recommendation of the 5th  Central Pay 

Commission to deal with the problem of stagnation and hardship faced by 

employees due to lack of adequate promotional avenues. The scheme 

envisages grant of two financial up-gradations to employees on completion of 

12 years and 24 years of regular service respectively. It is respectfully stated 

that considering the fact that the Applicant has completed almost 20 years of 

regular service, it was incumbent upon the Respondent authorities to have 

granted him atleast one financial up-gradation as per the said scheme. The 

same not having been done has resulted in grave prejudice being caused to the 

Applicant, besides having caused equally grave financial hardship. 

4.11 That, being aggrieved by such inaction of the authorities'of not granting him 

regular promotion by opening the sealed cover and further being aggrieved by 

the inaction of the authorities of not granting him financial up-gradation as per 

the Assured Career Progression Scheme, the Applicant preferred 

representations before the Respondent authorities vide his letters dated 

16.08.2005 and 03.08.2006. However, no positive response has been 

forthcoming from the authorities etill  date. 

Copies of the representations dated 16.08.2005 

and 03.08.2006 are aimexed herewith and 

marked as ANNEXURE - H-i & 11-2 

respectively. 

4.12 That, being highly aggrieved by such impugned inaction of the authorities of 

not considering the case of the Applicant either for regular promotion 

(considering the fact that he is the senior most Assistant Project Officer in the 

All India seniority list under the C.S.W.B.) or for grant of any financial 

increment under the Assured Career Progression Scheme, the Applicant has 

approached this Hon'ble Tribunal by way of the instant application for 

redressal of his grievances. 

5. GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS: 

5.1 For that, the Respondent authorities have failed and neglected to follow the 

procedure and guidelines to be followed in cases, which are kept under sealed 

cover pending finalization of disciplinary proceeding. 

/ 

5.2 For that, the Respondents have acted in a most illegal, arbitrary and malafide 

manner against the Applicant in as much as, although the Applicant has been 
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duly exonerated from the departmental proceedings pending against him, vide 

Order dated 02.072004 (Annexure - D herein), however, the authorities are 

yet to consider his case for promotion to the post of Project Officer despite the 

fact that clear vacancies exists in the said post and despite the fact that the 

Applicant is the senior most Assistant Project Officer as per the All India 

seniority list circulated vide Order dated 20.04.2004. As such, the authorities 

have acted in a manner, which is contradictory to the Service Jurisprudence. 

5.3 For that, considering the fact that the departmental proceeding against the 

Applicant had been dropped in the year 2004, it was incumbent upon the 

Respondent authorities to have opened the sealed cover with regard to the 

Applicant and accordingly, consider his case for promotion to the post of 

Project Officer. The same not having been done has resulted in violation of the 

provisions of Articles 14 and 16 of the Constitution of India and the same has 

adversely affected the Applicant. 

5.4 For that, a bare glance at the Order dated 04.10.2004 (Annexure - F herein) 

clearly reveals that while regularizing the service period of the Applicant with 

effect from 07.07.1999 to 01.03.2001, the Respondent authorities have stated 

that the Applicant would be "entitled to all consequential benefits in 

accordance with law, rule and instructions". However, the authorities, in a 

most malafide manner,have not taken any follow up action with regard to the 

same. 

5.5 For that, considering the fact that the Applicant has rendered almost 20 years 

of service under the C.S.W.B., it was incumbent upon the authorities to have 

granted him financial up-gradation as per the recommendation of the 5th  Pay 

Commission for Central Government employees under the Assured Career 

Progression Scheme. The same not having, been done has resulted in grave 

prejudice being caused to the Applicant, besides grave financial hardship. 

5.6 For that, it is a settled position of law that pending departmental proceedings, 

the recommendation of the Departmental Promotion Committee ought to be 

kept under sealed cover and once the said departmental proceeding is 

dropped/the incumbent is exonerated, the said sealed cover, so adopted if any, 

ought to be opened and accordingly be proceeded with. However, in the 

instant case, the authorities have deliberately flouted all norms and rules in this 

regard and have willfully deprived the Applicant of his legitimate due. Such 

impugned action of the authorities ought to be interfered into by this Hon'ble 

Tribunal by issuing appropriate directions in this regard. 
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5.7. For that, considering the fact that persons placed above the Applicant had been 

granted promotion to the post of Project Officer with effect from 30.05.2003 

and further considering the' fact that the same rendered the Applicant as the 

senior most Officer in the grade of Assistant Project Officer in the C.S.W.B. as 

on 29.03.2004, the authorities ought to have considered the case of the 

specially in view of the fact that vacancies existed in 

If the post of Project Officei The same not having been done has resulted in 

grave prejudice being caused to the Applicant, which cannot be compensated 

iniTh bfiffônèy. ThefeThas been a complete non-application of mind to the 

rãTfãórs and it is evident that the authorities, in colourable exercise of 

powers, have neither considered the case of the Applicant for promotion nor 

granted him any financial up-gradation as per Assured Career Progression 

Scheme. 

5.8 For that, the Applicant has a strong prima facie case in his favour. The 

Applicant shall suffer irreparable loss and injury if the Respondent authorities 

are not directed to consider the case of the Applicant for promotion to the post 

of Project Officer as per his legitimate due, as well as for granting of financial 

up-gradation under the Assured Career Progression Scheme. 

5.9 That the applicant has no other adequate, equally efficacious alternative 

remedy available to him and the relief as prayed for, if allowed, shall be just, 

adequate and proper 

5.10 That the applicant demanded justice but the same has been denied to him. 

5.11 That this application is made bonaIide and for the ends of justice 

DETAILS OF REMEDIES EXBAUSTED: 

That the applicant declares that he has no other alternative and efficacious 

remedy available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDDG WITH ANY 

OTHER COURT: 

That the applicant declares that no such writ petition or suit has been filed 

regarding the matter in respect of which this application has been made, before 

any Court or any other authority or any other Bench of the Tribunal nor any 

such application, writ petition or suit is pending before any of them. 

VA 



8. RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, and a notice be 

issued to the respondents to show cause as to why the reliefs sought for by 

the applicant shall not be granted, call for the records of the case and on 

perusal of the records and afier hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following reliefs: 

8.1 	To direct the Respondent authorities to consider the case of the Applicant for 

promotion to the post of Project Officer from the date his juniors were 

appointed to the post of Project Officer after opening the sealed cover, if any 

so adopted, and accordingly, grant him all consequential benefits thereof, 

considering the fact that clear vacancies exist in the post of Project Officer. 

8.2 	To direct the Respondent authorities to grant financial up-gradation to the 

Applicant under the Assured Career Progression Scheme to which he is 

legally and lawfully entitled to considering the extent of his service for more 

than a period of 20 years. 

8.3 	Any other relief or reliefs to which the applicant is entitled to, under the 

- 	 facts and circumstances of the case, as may be deemed fit and proper by the 

Hon'ble Tribunal. 

8.4 	Cost of the Application. 

9. 	PARTICULARS OF THE IPO. 

J.P.O. NO. 	: 	32ASZL 

Date of Issue 	: 19 	. 
Issued from 	: 
Payable at 	: 

10. DETAILS OF ENCLOSURES: 	 a 

As stated in the Index. 



VERIFICATION 

I, Shri Mustaquim All, son of Late Mehboob Mi, resident of 7th  Mile, Jalukbari, 

P.O. & P.S. Jalukbari, Guwahati - 781 014, Dist. Kamrup, Assam., aged about 48 years,, 

do hereby solemnly affirm and verif' that I am the Applicant in the instant application and 

as such, I am fully conversant with the facts and circumstances of the case. The statements 

made in Paragraphs-U.'. .' 4' 4,. ..'(p 4).a C?)J 4'.(pk7A &':, a'r 
lb 

true 	to 	my 	knowledge 	and 	those 	made 	in 	Paragraphs- 

.k.. 2 ............being matters of records 

are true to my information derived therefrom, which I believe to be true and those made in 

paragraphs - 5 - are true to my legal advice and I have not suppressed any material fact. 

And I sign this Verification on this the 31st day of August, 2006 at Guwahati. 

2&' 
SIGNATURE OF THE APPLICANT 

* 
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THE CNTRIL SOCIAIi WELIFARt BOARD 
• 	

I: 

JEEVAN DEEP:,SAN6ADMARG,NEW DEI}3I- 110001 

11o.F. 6-1/O/(AO).-/87-SB.A51flfl. DATED:.  

.4. ,  

M E M '0 'It A N D U M' 

The undersigned hereby offers 

s"• a tmoary post 
of the Centra'ocii'Welfare,BOar.d...Ofl apaY of 
in the scale'of pay, of J}8..2QQQ..6Q23OQwi3 3:QQ 00-3 Q•" 

be ,.entitlec1tp..3aW 

dearness and other 	lzzies 	admissibleiO Central Govt. 

employees uide 	and sUbject to C?flditi...OflS laid down in, rules 
and orders covering the grant of such allowaflCes1 ifl force from 

i '' 	'' 	'- 	•'.. 
time to tiit.  

.2. 	The t(-., rzns,Of appointment re-'6- 6s follow5-,' 	••: 

i) The post 4isrtçmorary, for tht preserit, but i likely to 
9Ofltinue., t1thq 4  post 'iseveritUa1ly cade permancntb his/her 

a1m for permanenttbsOrptiOflwillhO conid6roc1 in 
'ccorndei.l: the ;rules in force fror time tO I tiuie. , t';' 

t ' 	 I "'.. 	
., 	•: 	 S 

from the date of appointment. 
1 	 1 	 t 

iii) During the probatiOflery,Pertbd and thereafter, for so long 
aS ho/she ho.ds the appointmenthifl a temporarY copacitY 

•, the. appointrrent hi 	1é terrninai.ed ,at any .ti[nt3 by Ofl 

. . rrtonth'snotice jveh.;on,,e,ither 5j,'iOUtaSSignthg 

any reasons. T1-1e appointing 1 authoritY,' howeVer, reervCb 
the right of terminatthg the '.ervices,Of the appointee 
frthwith.'Or before 	 ulated heexp.iratifl. of the stip 	.peri0d 

of notice by...rnakiflg payment' to s him/her Of a 	equivalent 
• 	- 	to the pay and allowance fort the;periOd of nc.tice or thO 

-. 	:expire,portiofl thereof. , 	, 	• 	- 
1 	t 

• - iv) The aop'ointment -carries with it the liablitY to SeZVC 

•0 	 n.,ariy pa 	of india. 	' 	

0 	 - 	

-. 	 •0 0 '  - 

v) Other -conition of se ice  Will be governed by 'the 	' 
relevant rules and orders in force from time to time. - 

3. 	The appointment will be further sUbjeCt to:-  

1) roduction of 	certifi.cte f fA.nc 	from 	;OrnpCtOflt 

medical aut.horitYi 

ii) submission of a declaration in the form enclosed nd :Ln 
the event of the cndidit.e 'being married to 	perOfl 

h...rinq more th4n one 'ji.fe living the oppointment will be  
- ;ui''t to ho r/hi b:i.ng e>cti'np td from the cn fOrc.2lflCflt. 
of t4T2 r uiremcri t th •k;his beh;tlf ; 

iU) tnking' of an oath cf ),i.ogion'Ce to the con stit1U.0r 
o, '.rv)ta a n d 

t 	....2/' - 
- 	

' 3erti(ied io&- t coPtj 
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iv) production. Of the. 

c1egree/diploma/certtfiCateS of edUC8tiOf101  

and other teàhriical qualifications: 	 : 

certific&ces I df age.,.  
Character, Certificate from two Go.etted., O.f.fiars of., 
the .Cent•r3l/.tate Government Or stipendary magistrate 
in the're5cribed fortn attached: and 

a) discnarge certificate in 'the prescribed form 
of-revious Gov,err.rnent appoirtmeflt, if any.. - 

• 	e) Certificatéof;Schecluled Caste/Scheduled Tribe 'from 
• 	..DistrictM ttte or from Sub DiVisiOflalMagi rate.. 

4 	 declar±ion.giv 	or 1n.f6tj on' furn ised by Shri/' 
ii.......provestobe fa.lse or if he/3ho 

is found- to have wi.fUilyspressed any rnterial1nfOrmi 0 11 i 

he/she will be liable to removal from seVice and such' Other 

action as Board may deem necessary. 

5. 	if Shri/S 	t.MstipJLA1i...... ....accepts the offer 

on the above terms and condition5 he/she should report for duty 

to th ? !.State Social Welfare, Advisory ,  
B 0ard0 

If the candidate fails to report 

for duty by the prescrjhd.date, the offer will be tretodi 'as - 

cancelled.  

6. 	110 travelling .alioi,iance will'be'allowed for joining the 
appointrrlent. 	. ' 	. 1 	 • 	 0 	 • 	-, 

• 	'' 
( •PPMINDP. FIIP1 ). 
EXECUrIVE DI1ECTOR 

Sh.klustaqui Dlyi Au, 
C/o, Mhboob Man zil, 
P.O Gaij.hati-781014. 
(ZSSiM) 

Copy to:- 

Chairrnn, 	. .Stte Social Welfare Advisory 
Board,. 	 a request to furnish the following 
infornt.in t0 tii3 oJTI.1.ce 

a) Join irci 	port of 	i"//Jvrn i'in.ALi, . . ...... . 
- b) The flrr);  J fices a s mentc in para 3 above. 

PiAO 	 . 3 	DD(FC&I) 	0 4 P 	oii11 fi1- 

E x C :,J1 IVE P1 R (;TOR 

- 	. 	
0 
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THE CENTRM SOCIAL WELFARE BOARD 

JEEVAN DEEP, SANSAD MAG, NEW DELHI - 110 001 

No.F. 5 _ 1/WO/76_Aam(SB.A0) 

• 	- OFFICE ORDEI. 	
.••;.• 

The following Ocficers hve been confirmed and 
appointed substantively to the post ifldiCated below ir 
accordance with the instructjofls .  Contained in the'Govt. 
of Iflria,'Ministry Of'Pprsonne, Public rievances and 
PeflsiOn (Deptt. of Personnel and Trainin 1/86-.E 	 g) O.M.N, 180011/ tt(B) cated the 28th March1  1988. 

...................... .... 

SL. 	NAME OF THE 	
SCALE OF PAY N1ME OF THE OFFICER. NO. 	POST 	•. 	

.. APPOINTED SUBST?T1VEJJY 

Assist - antRs.200O6O  Proj . 1 . Sh.A.K.Sh1jj. * 	
2. Sh.C.Saktjjvei 

3500 	 2<Sh.Mustaquim Au 
Sh.A'.K.Ranga 
Sh.A.Philipose.  

- 

r-L. 41-k 4_L--'f 	/ .crLi1._. . 	. 	/ 0 	 • 

Id 	f 	 V • G • K UTTY 
JOINT DIRECTOR (SB.jEv1.) 

NZ 

S 	 .• 	

I 	•. 	 *11. 	.. C 0py ton,-. 

IFAtcufl_3AQU 
P&AO 	 • 

3.. Personali1e 	f all COncerned Officers; . 

I5 
JOINT DIRE CTO1 (5)3 • A T1Ni.) 

('ertifed to Pe true coptj. 



fift7k 90  File No I /FO/7/s!3Admfl/FoFJ /3 - 	ANE;Tg 	c - 	
H 	 Fax 

olngt nn : SAU<-1 IAVA 

fV WIRiI 1lizRilui ?1' f 
THE CENTRAL SOCIAL WELFAE BOARD 

	

PIi 	il 1J9 
1 

SAMAJ KALYAN SHAVAN - 	
8-12, Qutub insiltutlonal Area, New Delhi-i 10016 

f?ii; / Dated 3 /2/'!01 
RDE: R  

Whereas anorderplacing Sh, Mu6taqujjn Ali t  Wejj 	Officer Unde.t "Bus'poinsibn Waamade by Xec.tjve Director,  from '7/7/1999, 
• 	Now, therefore,the Unders ignedin exercjee of the Powereconferred -  by clause (C) of sub Rule (5) of Rule Mo, lOot Central Civil Services 

and 	 1965 hereby revokes the said or iJnm djate effec 	
der of 8Upen8jofl with 

, 

This iss 	With the apprcyval of the 
Competent Authority. • 

( J 	SRIVTAVi) 
- . 	 XECUTIVE DIREC1'Qg 

Sh. Mu8taqujm All, APO 
Assam State Social 
Welfare Advi56ry Boards 
Guwahati, 



I 	.._ 	 .ANNEXUE- 

I 	-it' 

9- File No. .19-3IMA/Dp/o3..po Esti 

Fax : 26960057 
4 	 Telegram 

'SANGIJASEVA'  

9it'if 
THE CENTRAL SOCIAL WELFARE BOARD 

11TM N W19 
• 	4-t 	 qI ffl-iiooio 

SAMAJ KALYAN BHAVAN 
• B-i 2, Qutab Ins&utjonal Area, New Dcliii- 110016 

1414W/ Dated .02/07/2004 

ORDER 

An inquiiy against Sb. Muataqulm All, Asstt. Project Officer, was held under Rule 16 of the CCS (CCA) Rules 1965 for violation of the 
provisions of Rule 3 of the CCS (Conduct) Rules during his posting in the 
Assam State Social Wcifarc Boani. ,  lie was dhargcd for not performing his dutics as a field occr, irregular in attendance and misbehaviour with his 
fellow cmployccs. The inquiry report and the comments of the charged officer on the inquiry report have been examined by the undersigned. 

The first charge was that Sh. Mustaqujin All, APO, did not undertake 
tours for inspections of programmes during the year 1997-1999 as a result 
of which sanction and release to the institution5 was hainpered. The 
charged officer claimed that he was engaged in other activities of the Board 
on the directions of the Chairperson of the Statc Board but this argument is 
not found tenable• as verbal instruc6on were not fQllowcd by wtittcn 
diredioiis. Morcovcr, nothing was reflected Jn  the monthly diaries, which is 
a scrious lapse and omission on part of tic charged officer. 'Ibc charged 
officer has dcfcndcd his stand stating that - due to. his mother's ill-health he 
could not visit institutions and he was deEied the opportunity of completing 
the inspections due to withdrawal of the district in the middle of the year. 
Instead of conducting visit he was doing othcr work as assigned by the 
Chairpersoii. This explanation has not bccn found tenable as the charge 
relates to his work as field officer for conducting inspections and submitting 
aI )prai3al reports which was not done by the officer. The charge is proved. 

The second charge was that Sh. M. All, APO, did not attend office 
regularly and he also marked his attendance in the attendance register on 
the days he did not attend office. This charge could not be provcd, as facts could not be verificj from the original documents. The charge could not be proved. 

- 	 - 	 Conlxl.../Pg.2 

&iilied t 	true coptj. 
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The third cliaige was that Sb. M All, APO, misbehaved with his fellow 
employees and authority during his posting In Assain State Hoard Since no 
speciLic case of misbehaviouj was indicated nor the charge substanUated, 
due to lack of evidence the charge could not be proved 

Though disciplinary pmceedmgs were initiated under Rule 14 of 
the CCS (CCA) Rules for unposihon of major penalty, in view of the gravity of 
charges and also taking into account Ins family pmblems, a lenient view has 
been taken against Sb. M. Au and the undersigned imposes a minor penally of 	on Sh. M. All. 	 ç_) 

• 	(MRIDULA SINHA) 
CHAIRPERSON 

I. 



ANNEXURE 

ARtJNACIIAI PRAI)ESJi STIVFESOCIAL WELFARj I30ARD;NAI IARI,A(IIJN  

No.APssw13/ApO/E5]'t/2004/: go 	 Date 2/7/2004 

To, 
The Deputy Director (F.O.EsU)' 
Central Social Welfare Bbárd 
New Dcliii, 	 7 

Sub. Regularisation of increhint and sanction of ACP 

Ref-. CSWB's order No. 19-/MA/Dp/03iO .Estt. dtd 2/7/04 

Madam, 
I have the honur to refer.oCSWB's order dt 2/7/04 (copy enclosed) and to rcqucsl you to kindly to take ieesary action for regularizalion of my annual increment 

including sanction oACP and thcrcby enhancing basic pay since 1999 in [lie light of above CSW[3's order. 

Yours thitlullilly, 

(M.ALI 
) 

A,EO. 
Attached to Arunchal Pradesh State Social 

Welfare Board: Naliarlagun. 

(S." .  ~__ 

• . 	 er1ifie 



ANNEXURE- : 
• 	

•.. 

i. - .. 	r .','o• 	u. isii, 
-. 	 Fax 	26960057 

'SANGIIASI;vn' 

THECENTRAL SOCIAL WELFARJ BOARD 

lit 1?'! ii 	I'jii tt'ii 	n5 	1 mom 
HAMA.J f<AbYAN 131 IA VAN 

13-12, Qiit,ati IIISIII.iitioiial Arca, New Dclhi-J. iOU 1, 

Dated: O'l / 1.0/2001 

ORI) ER 

\Vi fLIt IS (lie . rumor pui.illy of "censure" was iiiiposed on Sli. f1 
!ISIO(J nun All, 

!\SSi.StaIIt Proj ccl (J (fleer oil the ground of iricgiilai alleudatice and inisbehavioni with 1ii klkw 

uinpIovcc (ruder CCS / CCA Ruks vide Order No. I 9-3/M AJI)1  Daled 02107/2001. 

NOW. (hc,cfoi e, (tic tIndeisjucd in exercise of Fit SR 13 hcrchy slates that the 
511 ieiioii 

1)enud of Sli. l\'l(Islaquiu Mi, . A1'0. \v.c.l. 07/07/1999 to 01/03/20(11 sliafl be (reated as perio(l 
ciit ((U ((lily 

and lie will he cittilled to all con:equeiiljal l)eI(ejjl ill nCcoid;iiieo with taw ('(i(c.;i,iil 
ii1Sil(Itjns 	 . 	.. 

(VIJAA srn VASTAVA) 
EXECUTIVE DIRECTOR 

Sli '" !Mtaquiiii AR 
Asis1an( Project 011icer. 	 . 	. 
Aiiii.mcjiaj P,Ladc.slI State 
Social Wclftht' Boant; 	, 
h1ti 

(_OI 1y ( c: 
1. 	l'a &. Accounts QfficlL, CSWI3,.wiiIi (lie rc (Iuct to dibur(Ie the Pt')' 

mici aflowaiiccs foi the PcJod fibni 7/7/99 to 01/03/2001 with all 
conscqucijtJaj •bciIji s iii accoitlancc wi (ii thc kiw, rulcs rind iiiI.iuc1oii; ,• 

2 	II A urn CAO, folz  UIL01 IlidLioji aiicl i ICCCS iiy i( (ion 
flr,' 

• 	I I_.%..tj ([.11 (.3 tI LI .tt.Lj, 

• 	JJ) •(Vipi1aicc) 
5. 	PcrsouI li1 of 31L M. All., G. Increment fi1e,7. (Juice oidcr file 

lncuuibcncyfjjc. 	. . 
P. S. to Cl1äjricrsoii / P.A. to Executive Dircctor. 

erttiect 



( 	 ANNEXURE •G% 
1i1rr 9. I'iIc No. 2-4/F0/84F.0.Ett. 	 . 	. 	. 

CA 
Fax 	.26960057. 	ty 

4 	 - 
Tele grain .: 
'SANGHASEVA 
'(1 1 11$ Iii1Iu1 1i 

THE CENTRAL SOCIAL WELFARE BOARD 
I1JIir iju 

4-12 	 1II' 9i 1fl—iiooio 
SAI%/IAJ KALYAN RHAVAN 

I3.12, Qutab institutional Area, New Dclhi- 1 1001.6 
f91ii / Daled . 20/01/2001 

OFFICE ORDER 

Tue provisional seniority list of Po/APOs/Wos f the Ccntral Social 
WciJirc Board. as du date has been prepared and is cncJoscd if any oflicer 
has Any objection he / . she riiy convey the sainc to the CSWB withIn 10 
days from the date of receipt of this list. .... 

(ROM1LA CHOPRA) 
DEPUTY DIRECTOR (F.O.EST'F.) 

ti I v c co Veial 
Welfare Advisory Board,.: 	. 

• 	 2-o 



25 2i195. 
311iii953 	I 21/8/1987 

2/2/1952 19/8/1987 Piomofed is 
P0 on ad 11( e 
v.eIO15 	. 

16/7/1947 7/12/1987 -1)0- 
22/1 11.1949 7/10/1987 
27;'3/1 951 -. 
26/2/195813/10/1987 
23/5/1957 	30/9/1.987 

_I1!'-L_  28/5/1961 7/1/1.988 	T 

5/5/1959 31/12/1987 , 
1/01952 5/2/1990 
30/7/1 956 2/2/1990 
2/5/19'18 1/5/1990 
J 7/4/I. I / I I/I 9')() To be tel ited 

OU 30/04/04 
30/12/1952 19/8/1992 
15/2/1 9:17 22/6/1992 
15/9/1954 30/7/1.992 

,20/I()/I96 10/6/1992 
7'7/1.966 S/i L'I 992  
.1/12/1963 22/1/1993 
10/1/1.953 1.5/2/1993 
Ii7/19I3 16/2/1993 

'1401962 22/4/1993 
.12/2/1955 15/1/1994 
20/8/1.953 20/1.2/1993 
24/6/1949 20/12/1993 
1.5/12/1955 27/12/1993 
13/5/1.953 21/2/1994 
6/4/1.955 31/1/1 99 
1/5/1.955 8/3/1994 
27/6/1,954 1,16/1 994 
5/3/1 952 	1/1 1/1994 
23/7/1966 	16/1211994 
I 9/9/1 9'..........1  3/12/ I.99'I 

.1 	
. 	

•-.- f?• 	 5. 	

0 

i , i' i i.I 11' A '..'I('1'A 'J1'p)t)() I I'f'I' (i' I('Ij'I)Q !'.T TI tie ('teN'lj? 'U 
, I. I I 	 I •  A.  1,.I I I I It I. 1 1 1. I '.1.) I..t_. I. %.. I I I i.... I., I \..J II 1 J I .1 &. t.. I ii 1 	I 	.1 

	

:t:tI: III Iiv 	. ..,.. 	LAl. t0tt1It 
il 	.ht iij Iii 	 IC) r 	2 	r 

	

t It,tI 	ul 	i iii) iii.ul , 	, 	75t', t' ti øi itollun 	25"u by I iii .Ll I(L.I till in...li) 

wIi 	1i:i 	'iDate 

	

No 	 1 	belongs to 	I 	RtgttI ii 
' SC/S 1, W. 	 i\ppoiil mcii) 

1101 . 	Hays  
neillici' 

	

2. 	nil. 	iic1iIaIi 1\'IilhIiek 	Neillici 

	

:. 	sh. I'. (I. I'edcpa 	
. 	I 

1.:;iuI 

	

S. 	I Sh. (. Sekili ivel 	Nd Ilier 

	

- 	I , 	. . 	•I1 	1' 	I 	 •I1 .,I. - )III(. 	.)CI t'itItiILtI 	iNcitliel 
/  

.... 

	

12, 	Sh. fl N. K:iiiihlc 	 C 

	

13. 	SIt. C. Sieeivasan 	Nei(her 

	

I .1. 	Sh. M. L. Kiul 	 . Nci Ilier 

Manclat 	 S C 

	

I 6. 	I- in. Ria Walii Neilher -  

	

17 	tLu.i ,i I\ .15111\It 	- 

	

9. 	Sh. 'aIi:uu •M.ccna ___________________ S T __________ 	________ 	_________ 	________ 

	

2(1. 	Sh Sita Itam 	 C . 

	

).. 	:;h. \I.1.). SaI)111e 	S C.... 

	

23. 	Sh, S.R. (I'Iioitliary 	1'lcilher 

	

2.1 	-Th. ft N. iii 	 Neither 

	

25. 	S I 1• 14:..J..'!qEL Neither 
Sb, S. K. Bajaj 	 Neither 

	

27. 	fl'..N. A. kna 	 Neither 

	

2, 	Sh. 13. N. h'Ii,sIit 	 Neilhcr 

	

2<)............... 1inisvatny 	1lci(hcr 
I 'i;tlibli;i Sui.sIi 	1'1ei Ilier 

	

: 1 . 	h. (. li.... S'..1asIjait 	1'Jcilher 

	

32. 	SIL V. K. Mohaithii 	Neilhec 
Sh. 	. 	1'cIIiI.Iiii,!/ 	--. 

	

I 	II 	I ')JIU Il III 	I 	II'' 



..:. 

:: 	 .. 	 1 .6. 	Suit. 1. l'adinaja 	 NIic,' 	I 5/4/1967 	30/1 i/i 995 
'Neither 	6/10 95] 	2/12/] 994 Siffi. I.). ii. 'J'i'ivcdj 	. 	Neither 	29/71.1955 	14/12/1994 SR. A. K. Sharina 	Neither. 	'26/1/1954 	22,'04/1998 S!. NikifflesIl Sinlia'. 	Neither 	20/10/1951 	4/5/1998  

" 	jier' 3/3/1953 	4/5/1998 
Neithe 	9/1/1955 	4/5/1998 13. 	SR. V. .1. Patc1 	' 	Ncither m. 08/05/1951 '  1 8/02/2000  44, 	Si iii. C. Rajulo1in, 	NcjihC 	25/06/1953 	31/1 0/2000 .15, 	Sli,  

	

A. Kinaraswwi 	' 	'Neither 	12/41.1950 	1.1 /11/2003 
195 

. V. • 	I 	J. iP!!I.2....... 

)t 

	

I 	 ' 

• 	 .. 	 ' 

S 

	

................. 	' 	 '. 

C' 

I 	. 	. 

1 

'1 
' S  'S 	

'! 	 .• 
II 

	

' S 	 I' 

si/c 



gx!fr 	ANNEXURE.4,' 
No. APSW13/11,ER/2005 1)atc: - 16-08-05 "b 

N 

To, 	 - 

The Executive Director 
Central Social Welfare Boad, 
New Delhi— 110016 

Subject. - Petition 	 of for consideration 	promotion to the post of 1i oject 
0 flicer 

Madam, 

With reference to the subject cited above, I have the honour to bring before you 
the following facts fdr your kthd perusal in connection with my promotion to the next 
higher post of Project.Ofiiccr from Assistant ProJct Officer. 

That Madam, myself along with four others were directly recruited to the CSWI3 
in 1987 as A P 0 and my position was 3R1  in the seniority list During May, 2003 two of 
my batch mates were promoted to the post of Project Officer as per seniority and since 
then I stood as the senior most Assistant Project Officer in the department. 1 am to state 

that the departmental proceeding which was initiated against me was dropped Vide No 

F. I 9-3IMA/DP/03-F.O. Esit. Dt: 02-07-04 and as such my promotion was due since 

July/04 being the senior most Asistant Projeêt Offlcer and due to the thct that vacant 

posts of Project officer were in existence But I am extieniely pained to bring to your 

kind notice that till date i.e.. more than two years have passed from the date of my 

legitimate promotion .1 am being deprived of iiiy promotion to next higher post of 
I'rojcct UI Ficer. 

In view of above, yoiare therefore fervently requested to kindly look into the 
matter and take requisite actionsOthat my long due promotion to the next higher POSt is 
effected at the earliest. 

• 	.• ' 	 . 	
Yours thithüilly 

(MUS'FAQUJM AL!) 
• A.P.O C.S.W.l:3 

* 	Attached to Arunaclial !'radcsh 
State Social Wclfare i3oard 

Naharlagun 
copV. 

@4 eg 

• 	• -: 	 • 	 ' 	 . '• 	 • 	•.. 	 • 	 . 	• 	 - 	. 	•, 	 .•. . 	 - 
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ANNExURE4t ,  

ASSA S 1'A'1'J . $OCIAL WELFARE BOAR1) 
Beltoja Guwahati..28 

No.ASWB/ESTT/PpJ6/51 	. 	
DATEL-31.07.06 

To 	 •.:.• 	 H The Executive DirectorH 
Central Social Welfare Board, 
New Delhi-I 10016. 	

•: 

fQrki1ida(tn. Ôfy.DjreCtoiçFO EstQ, 

Subjcct:-Requcst for Saniio1IOf Assured Career progresion —regarding. 

Respected, 	 S  

With i.eference to the above quoted subject, I have the honour to request you kindly to sanctibn Assured Career Progressio'- 
11  which was due to Inc w.ë,f. October, 1999 at an early date as1 ani facing finahcjaI hardship fornon receipt of financial upgradatjon 

since October, 1999 and obliged. 

YouisfaiiIifzIy, 

(MUSTAQUIM All) 
A.P.O. & Secretary (Deputation) 

Assain State Social Welfare Board,Guwahatj 


